155 Written Answers JULY 13, 1998 To Questions 156
i 1 2 3 4 5 6 7 8 9 10 1 12
11. Kerala 1270.00 92600 45253  65300.88 180.00 19000 10.98 3350.00 180.00 19000
12. Madhya Pradesh 239500 668500 224634 655757.83  450.00 150000 457.73 139211.00 450.00 150000
13.  Maharashtra 5600.00 723100 5187.64 52112691 115000 126000 938.02 9191023 1150.00 126000
14.  Manipur 143.00 51500 9626  44278.00 2500 12000 7.06 4403.00 2500 12000
15. Meghalaya 447.50 97000  234.34 29223.00 4000 18000 71.33 3978.00 4000 18000
16. Mizoram 84.00 83600 3550  66412.00 2200 19800 10.97 8589.00 2200 19800
17.  Nagaland* 447.50 37100 20290 9253.00 60.00 8000 - — 60.00 8000
18. Orissa 1980.00 365200 2651.59 41512185  300.00 79000 43670 8382500 300.00 87000
19. Punjab 296.50 90700  341.21 70104.00 5200 20000  65.86 5046.00 52,00 20000
20. Fajasthan 1760.00 372450 2000.02 40112400 40000 83000 370.64 58166.00 400.00 85000
21.  Sikkim 97.00 46820 9414  36856.20 2200 11000 2258 9966.86 2200 11000
22, Tamil Nadu 5075.00 421500 538572 45783991 1100.00 85000 114610 9432500 1100.00 90000
23. Tripura 168.15 69928  154.08  52140.13 4000 10000 78.58 8650.00 40.00 10000
24. Uttar Pradesh 14290.00 478200 13818.96  433004.47 2200.00 110000 1977.70  88052.00 2200.00 110000
25. West Bengal 421680 218800 3957.54 18949400 82500 44000 228.00 1828500 82500 44000
26. A & N Islands 26.00 16800 25.78 18046.12 5.00 4500 1.38 3462.00 5.00 4700
27. Chandigarh 0.10 2345 0.67 1694.20 0.10 500 0.56 66.00 0.10 500
28. D & N Haveli 68.45 5200 58.16 3481.10 16.00 1000 7.00 300.00 16.00 1000
29. Daman & Diu 6.10 665 8.22 236.34 2.00 50 0.40 138.00 2.00 50
30. Delhi* 195.00 7700 17755 6949.10 25.00 1000 364 25.00 1000
31. Lakshadweep 20.61 298 20.77 296.20 5.00 75 1.97 22.00 5.00 75
32. Pondicherry 18.40 898 24.45 646.16 5.00 75 6.73 58.71 5.00 75
Total: 62585.11 5522201 55790.00 5067031.18 11166.10 1146800 1033563 965638.15 11166.10 1175000

* = Complete progress reports from Nagaland and Delhi for 1997-98 have not been received

Division ot Delhi District Court

3719. SHRI JOGENDRA KAWADE: Will the Minister of

LAW, JUSTICE AND COMPANY AFFAIRS be pleased to
state:

(@)

District Court; and

whether the Government propose to divide Delhi

was filed in Delhi Hiugh Court. As such, the matter has
become sub-judice.

(b)

inerest of the litigant public of Delhi.

[English]

The decision for bifurcation was taken in the

(b)

THE MINISTER OF LAW. JUSTICE ANC COMPANY
AFFAIRS AND MINISTER OF SURFACE TRANSPORT (DR.
M. THAMBI DURAI): (a) The Government decided in 1991,
in principle, to bifurcate Delhi District Courts into five judicial
districts. Before the modality of bifurcation of the District
Courts could be decided in consultation with the Govemment
of NCT, Delhi and the Delhi High Court, a Civil Writ Petition
No. 766 of 1994-T.C. Sharma Vs. Union of India and Others

it so, the reasons therefor?

B.H.E.L. Signs Deal for Telecom Technology

3720. SHRI KRISHAN LAL SHARMA: Will the Minister of
COMMUNICATIONS be pleased to state:

(a) whether attention of the Govermment has been
drawn to the news-item captioned “BHEL signs deal for
telecom technology” appearing in the Times of india dated
April 13, 1998;

(b)
(c)

it so, the facts of the matter reported therein;
the extent to which such efforts are likely to gain



